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it appears that this case is covered by the 

direction of the Supreme CouLt in Annexure-.A judgment. The 

operative portion of the direction-is as follows; 

"We accordingly allow the appeal, set aside the 
order of the High Court and direct the respondents 
tocompute the appellant's pension in accordance 
with the cir ections contuine1 in the 0 .M. dated 

3.12.77 by granting benefit of theperiod of 
service rendered by the appellant in the Canteen 
Stores Department trom .4.1956 to 5.11.1969. 
The respondent autnorised will take immediate 
steps for granting the revised pension to the 
appellant within tnree rnontfls." 

2. 	The Learned counsel appearing on behalf the parties 

Subiitted that in the light of the directions, the case can be 

disposed of particularly when Some auount has already been 
, 	4* 

paid b the respondents to tne appi2cant. 	 he 

learned counsel for respondents aubmitted that they have 

fully complied with the direction 	judgment by uaIcing 

payment of its. 54,000/- towards the claim of the applicant. 



3. 	The iearnea counsel for 'applicant brought to my' 

notice Annexure-T nd submitted' thaturther amount of 

. 280 000/-. is due. to.hirn. The learned counsel for the 

respondents submitted that' in 'the 'reply they have answered 

this allegation and the applicant, is, not' entitled to. any futter 

amomt.1 But if the applicant is able to satisfy them that 

additional amount is really due to the, applicant on the'basis. 

of the direction of.'tie premeourt, the respondents are'' 

prepare&tö pay the amount. 
 

40 	 In the light of the above statement, z am satisfied 

that the applicatiOn can be disposed of with appropriate 

directiàn. Accordingly, I direct the applicant to 'file a 

detailed representation before the second respondent with 

au. supporting documents t establish the claim of Rs. 28,00.0/-

and such 'other claims on the basis 'of the dóct ion of the 

Supreme Court. This shall. be  dithin a period of three 

wee'S from the date of receipt of. the. copy of this j Udgment. 

If such a representation as directed above is received by the 

second respondent, it shall be considered and disposedof in 

accordance with law bearing in mind the above observat3.on 

and direction uf: the, Supreme Court. This, shall be done within 

the eriod of three months from the date of receipt of the 

representation, after 'giving an opportunity of being heard to 

the applicant.  

5. 	The application is disposed ot on the above lines. 

60 	 ' There shall be no order as to costs. 	. 
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